OPEN COBRT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD_BENCH 3 ALLAHABAD.

QriginalﬁApplicati.n No,.989 of 2002.

Allahabad this the  3lst day ef Octeber, 2003.

Hon'ble Mr: Justice R.R.K. Trivedi, V.C,
Hon'ble Mp.D.R. Tiwari, Member-a.

Joel Singh

Sen of James Singh

Resident ef Lﬁssi&n Compound Civil Lines,
Etawah.

secece .Ap_plicant.
(By Advocate : Sri B.N. Singh)
Versus.

l. Unien eof India
threugh Directer ef J.N.V. Jawahar Navedays Vidyalaya
Samiti Indira Gandhi Stadiam,
New De lhi.

2« The Deputy Directer,
Jawahar Navoda{a Vidyalaya Semiti
B=10 Secter Aliganj, Lucknew.

2« The Principal
Jawahar Navedaya Vidyalaye
‘Samoh, District Etawah.

es e ton ..Respondents.

(By Advecate : Sri Vined Swarup)

L. RD ER_
(Hon'ble Mr.Justice R.R.K. Trivedi, V.C.)

By this O.A., filed under sectien 19 of A.T. Act 1985,
the applicent has challenged the erder dated 17.08.2002
(Annexure A-6) by which the emgagement of the applicant
as driver has been terminated en cempletien of centract

peried en 19,08,2C02,

Ze Learned ceunsel fer the applicant has filed supplerentary
rejeinder affidavit annexing therewith, the cepy ef the

noetificatieon dated 30.12.2000 by which the applicatiens
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were inyited fo:: regular appeintment as driver. It is
submitted that the applicant had applied fer appeintment
é@s driver in pursvance ef the aferesaid netificatien.
Ihereqf_tpr Selecticn teek place and en recemmendatien ef
Selection Cemmittee, appointment was given te the applicant.
Hewever, it was mentionsd in the appeimtment letter that
the appeintment shall be en centract besis fer & peried
ef ene yesr and after expiry ef the said peried, the
services ef the applicant has been terminated by the
impugned Jn\:cdei. it is submitted that the appeintment ef the
applicamigm,oa regular basis and it ceuld net be
terminated in manner it has been ﬁ%f Fe liance has
been placed by the lsarmed ceunsel fer the applicant en
the juﬂgmnt ef Hen'ble High Court in case ef Rajeev
Verma and others Vs, State eof U.P. and ethers 1999 (2)

A.T.J 356,

3. learmed ceunsel fer the respondents, en the ether

hand, submitted that it is true that selectien, imitially

was started fer reguler apreintment en the basis ef

netif icatien dated 30,12.200C., Hewever, befere the

se lectien ceuld be ce‘npln‘tei and appeintment erder ceujd be
passed, the Gevermment ef India impesed ban en the appeiniments
as a matter of pelicy. Hence, the a'pp‘licag%t was given
appeintment en centract basis fer the periéd of ene year,

On cempletien of centract perised, his services came te end
cutematically, Reliance has been placed en the judgment ef

Hen 'ble Supreme Ceurt im case eof U.,F.S5.R.T,C éand Others
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Vs. Vijay Kumar Gupta, J.T. 2001 (10) SC 564, In this case
Hen'ble Supreme Ceurt has said that where befere letter of
appe intwent ceuld be issued, /State impesed ban en appoin‘tmeat/
High Ceurt ceuld net interfere with the pelicy decisien,

The erder of High Ceurt was set aside which directed te

give appeintment, Amether judgment ef Hen'ble Supreme

Ceurt in similer circumstances is im case of State eof A.P.
and ethers, Vs. D Dastasiri and ethers (2003) 5 SCC 373.

In this case alse Hen'hle Supreme Ceurt has said that

even if se lectisn precess is cemplete when the Gevernment
decided as _a matter of pelicy net te make amy appeintiment,
recruitment precess stamd cancelled and the selected

candidate de net get any vested right te claim appeintment,

4, We have carefully censidered the submissien made by
learned ceunsel fer the parties. In auripinion, judgments
ef Hen'ble Suprene Coeurt in case of U.P.S.R.T.C and Ors
(Supra) and State ef A.P. and ethers (Supra) are squarely
applicable in the present case., Applicant can net claim
vested right fer appeintment en the greund that the

selection was initiated fer appe intment en regular basis,

S« In the circumstances, we do net find the applicant
is entitled fer any relief, The U.A. is dismissed with

ne erder as te cests,

\
»%ff Vice-Ghairman,

M:nish/=



